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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

APPEAL NO.26 (SZ) OF 2023

IN THE MATTER OF:
Sri. Seetharam Appellant
VERSUS

Karnataka Pollution Control Board

And another Respondents
MEMO SUBMITTED BY THE APPELLANT

The appellant humbly submits that the following
1. That the appellant has preferred the above appeal being
highly aggrieved by the impugned closure order passed by
the 1% respondent having number KSPCB/SEQ/NEIA-OB/
1614/CLOSURE ORDER/2023-24 /93 Dated 02-08-2023
(Annexure A). The appellant has also questioned the
consequential demand notice dated 31-08-2023 having
number KSPCB/EQ/(MNG)/ Shree Gurudey/ EC/ 2-23-24
/1039 and sought an order to set aside the same Annexure B.
2. That the respondent subsequently withdrawn the closure
order on as pér Annexure R dated 18-3-2024. In view of
the same nothing survives for consideration in the appeal as
impugned closure order presently is not in existence and the

demand notice has also become infructuous.
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J. Hence the appeal may be dismissed with liberty to

recourse the remedy in the vent the respondent tako

further process if any in the matter to meet the ends of

justice and equity

Chennai
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Dated 29 -04-2024 Appellant
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Karnataka State Pollution Control Board

BOST URE, | Ged i hTAM, T, 49, WM LAF, UIVAD - 460 001, BRRFNF By, (ST
Farsara Bhavan™ 151 i 5ih Floor, # 49 Crarch Streal, Bargalom - 560 001, Kamataka State, India

L BY HPAIV 1 'ﬂ. HhR 1“1'.

NOL PO OIS EOYNEIA NI 24/ f.':}l DATE:

REVOUATION OF CLOSURE IMRECTIONS ISSUED UNDFR SECTION 33(A) OF

WATER (FREVENTION & CONTROL OF POLLUTION) ACT, 1974, READ WITH

RULE 3 OF KARNATAKA STATE BOARD FOR THE PREVENTION AND

CONTROL OF WATER POLLUTION (PROCEDURE FOR TRANSACTION OF

::.I_:;Lwrm AND THE WATER (PREVENTION & CONTROL OF POLLUTION)
JES, 1976

sub: Bevocation of Closure Iiredlion wnder the provisions of the Waser (Prevention an
Lontral of Pollation) Acr, 1974 5 M/'s. Shree Garudey Service Station Ploe No, 02,
Sear Canara Steel Industry, Paikampady Industrial Arca, Daikampady, Mangaluru
o Faluk. Diabshing Kannsds District - reg.
Rel: | Proccedings No. S382 of the personal hearng  held on 05112022
daibed: 00122022
Closure dingcbons wsued by the Boand under Section 33 [A) of the Wiales
(Frevenmbion and Conscsl of Pdluos] Act, 1974 o the Service Sitation M. 93
gt O 08 2023
i Show Cause Molice Mo U220 dated 0% 08,2023
4 Demamd Neter Mo, KAPORECGOAROL Shove GurddewTE20T5-26° 5105

L

imposing Environmental Compensalion dated 1408 20235
3. Request letter submmed by the Service Stalson authorites o the Board Office,
Mangaluru on 25 08.2071
Howrd OfFice Mema Mo 3530 dated 26 09 2073
Heguest better submitted by the Seroce Station authoritics 1o the Repicnal 0#fice,
Mangaluru on 27122021,
£ Doard OfMece letter o the 5E), Fonal Offce, Manpalerg Mo, 5134 doted:

18.12.2023
%. Inspectsan of the Service Salkm by the SEO, Zdnal Offlce, Mangaluu on

10.12.2023

SEQ, Lonal Office, Mangaluru koer Ko, S0 13 the Head Office dated

U3 al 2024, '

|1 Proceedings of T° SLEC MeetingiOther than Gove Projects) continoed on
11012024, 01.02. 2024 & 07 12,2024 dated 12.02 2024
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Frons U3, RINFE T IRaum Lo Ledas Crur motto is to minimiae waste generalion
Tl v ke I through judicious use of natural rescurces
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I'reambile:

My Sheee Loy Seevice Sabon Pk No, 192, Neay (o
Indpstrgl Arca, okampady Mangalan Tabyy lieke Ju.|:-|"
Statinh engaped o walet serviomg al cuter body of Yihue by oy I b= Sewise
Ueard. In wiew ol r'rru.-.llnj oLl Ihr:uﬂ. ey r-.,l_,:lu_j!”t:“ thisant gansen] of ihe
! i =R indsenlisin and local
sdustrial efMiocars, domostic eMuents B0 e ey, :.I:rr -I|‘..|:-_Illrr N fir i dowhaeps of
10 the contaminaiom of whter bodhes, as per the [y, u-:ln:t:- I.:III |:m| s whtimeicty beading
I 10 2077 cited at ref(1), Board had saued Clogg,p, | B# e b

Watet {Prevestion aimd Control of Pelation) Aq 191y, the: Strviog T .

trol providing eFfuent ereatment plant foe Ireat img vy, R 1l-:|| on wade ref ) _Ir'.*r
ard {04 cpemimg the Service Statiost wilhou :'H'l-i"m.i: »alid A8 rees wehick washing

HE L i
Huoand TN o Caperataes Fromn the

ra Sy
; e Iraduistes, Bobampady
M hnl, P :

sepresentaives dgainst the wid Sernvwe Slwtim

'ulrirlu hekd on
|-1.IJFI TR IT an 11 _JI ¥ ”I"Ih:

Also nx per the procecdings, ROY Mangaheu by sy demagil Adiga
Uornpemaaliv ol T1125, 7800 ( Hupeex Thirzen Las Farty Theps -
and Filty cetyd vade ref(4) quoting the relerence of flanpe, yo
sustser af O N BOTO 202 e rell )

ar e Favw iecedre sl
Thausess Gevap Huntrgd

T odaied 7o g1 Q2 am e

suomequent 1o the Ulosune Drivections and Indusirys Ccounsy wibym ted rec ‘ot 0 the T
i P ED B L B arsg
vkt el 4 ), monlivaing Earmes refrrences of complianoe oo Y

cenid o Prooprosai] Eligeaticny
dutmgl 2107 2022 af e Board wspplyisg for Consent (o operalisn, provideg of ETP.
comphete recyvling of treafed waler and reqraesied or vl consent 1 the Semice Stadwn
i w0l b0 close and npose the penatty. In tha repard meme v addreseed 1 Regiceal
O, Mangaluns vide feb (&) sesking latest camplance e by the Occupier along with
weemmendaleon rosagh SECH, Mangalure, Mearmla: b the Favirommental OMMicer, Regionat
ClTice, Mangakang has reagswgd the industnys inlenm applaation fom Honkie NGT that
T Ucupier 08 B Serviee Siglion Res ird sppcacescd the Han e Fuugh Coury an WP No
13767 of 2005 (CiM-FPOL) amd the Hoable High Court oa 22002027 s redicocted the
scoupier of the Service Mation 1o approach Honble NG T 2 per section 11 (B of the Water
AL 1974 fioe an officacious remedy ™

Uince agmin, the Oveupmer of the Service Sention has made submissice @ the Board  in the
letter dated 27 122023 vidke wef (T} informmg aboul the deemod states of My conaeni
application and his compinrce towards providing the LTI and complers racveling of the
iresled wastewater| washing) and has reguested the Boaed for revokieg the Clesyte Order
Henee, Board snuphe leest complunce made by the Servace Statien mahorines from the
RSEC fona! Office. Managluru vide ref [E) [n reply to ke Boand OiTice Mema the Service
Satien was inspected by the SEO, Z0, Managluru om 20002 2023 vide rel (%) The ILETR P
repart st followlng abseriztiong recorded S e s laal 8 farwalled L Howb
LHP -,

I, The Servioc SLation wis i operslion ard enpapad i washing of the four-whecler ey,

D Only ouler body water wash wis being dor there was na other servicing of the

sebicle wdertaken ol the sle

i ) Fage & ol &




M Shree Cuarudes Serviie Diblon, Musgalsry

1 The propictay jg, taken on bease & amall plece of land in the Flot Mo 102 af KLALE

Tndustnal area gy cignged n washing of the vohicles which ure comang w0 industrial
ara

4. Capital invesimeny of the imdusiey is only the annual lease value on lnnd and thres
Mdineges and bia TR, ihere §s o alher Inveiiwnl B

5. Service Stanon has provided two ail and prease traps in series followed by a
collecion/equalization tank and three types of filters like, Pressure sand filter,
Activated sand filler and Micron filter and final collection tank (syntex tank)

b Treated wash water was being collected in a syntex tank of 1O [yires capacity and the
Hime waler was being reused for washing the vehicles. In case if the treated waler was
not available, then they used the fresh water pumped from the bore well in the
premises,

7. Industry uses shout 2000 litres of waer for washing every day and provided SKLT
capacity ETP and 15 adequate,

Y. This is a Service Station where outer body of the vehicles are only water washed and it
15 nod a sades and service cenire and hence, there is no generstion of waste engine ol or
il filters or contuminased cotton rags ¢ic., in the industry.

9. While washing the outer bedy, if there is any il stuck 1o the Engine side due to leakage
of otherwise, wish waler gets mixed up with oil and for this reason, ETP has been
Providec with eil and grease traps of sufbicient capacity.

10. The treated wash water collected on 5,12 2023 and 0712 2073 clearly inchicates there is
noraces el il in the treated wash water, which indicates the o4l traps are working well
Unly suspended solids are marginally cxceeding, i.e., showing 58 mg/) irthe sample
collected on 07,08 2023 ag sgainst standarsd of 50 mg/ for service stations

1. As per the occupier, they wash up to 45 velscles every day Il was true that in the
beginning, the Proprictor siarted his busminess without UFF ar CTO from the KEPCR
and was discharging this wash water 15 a pit within the premoses, but, once the Berviee: -
Stanon was issued with Notice of Prnpum& Directsons (rom the Board on 20.07.2022,
the propricter has immediately awnkened 1o the potice and taken action 1o create
adequate ireatmend facility to treat the wash water and also o apply for consent through
onlme XGN portal of KSPCR.

12. The ETP is commissioned.

In this view of the above, as the Occupier of the Service Station complicd with the directions
of the Board by applying for Consent and mstulling necessary facility for ucaling washing
effluent; Seaior Fnvironmental Officer, Zonal Office, Margaluru iy the letter cited at ref(10)
hs recommended 1o revoke closure direction issued vide refil).

In this regard, subject on revocation of Closure Order tssued vide refi ) under the Provisiens
of the Water (Prevention and Contral i:fl‘all-uum} Act, 1974 was deliberated in the 7% SLEC
Mectung (Other than Gowt, Projects) continwed on 02022024 and comminee has
recommended 1o revoke the Closure Directions vide proceedings dated 12.02.2024 cited at
ref{l11)
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Rl . Haline, Mangafung
Hence, the following onder is issued,

ORDER

) : W Frevoiiben am
Control of Water Pallution (Procedure for r"ﬂl'l!-'-ll.'hun ol Hlmr'-:-.ntnu:l :J':: :'h'u:r
(Prevention & Contral of Pollution) Rules, 1976, the K yrmans

. : kn Sippe l'slluvion Control
Boand. hereby issues the following directions to;

L. The Proprietor, M/s. Shree Gurudey Servicg Station P,
Steel Industry,  Dukampady Industrial Aren, Baikam
Dakshina Kannada Dhstrict may commission jhe aperalion
No. 102, Near Canara Steel Industry, Hﬂlkﬂmmld}' Iredfus iy
afler obtaning prioe Consent for Operstion from the Daarg

1 No_ |02, Nem Caram
fendy.  Mangalury Takuk,
of Service Station m Plos
al Areq, Maskampady only

L The Managing Director MESCOM, Near KSTR( Beyni, Mangalurs, D K 14 strict, ko
issue necessxry dirsctions fo the concerned Ereculive Engineer and Assintant
Fxecutive Engineer, for ro-conmection of power sapply 1o
forthwith and umil further oeders after the Senyicp Sl
uf valud Consent for Operation pbrained from he Board

the Scrvice Station
aithenilecs submits copies

Lo The Deputy Commissioner, Mangalun, Dakshing, Kannda Dastrict 10 vacate the
scizer of the industry

FOR AND O

BARNATAKA STATE PQ

-
Te, IR
A Proprictor,

Mis. Shree Gurudey Serviee Station -

Plot No 102, Near Canara Steel lradastry,
Industrial Area, Ratkampady Mangaluny,
DK distnct-575011

EHALF OF THE
UTION CONTROY. BOARD

N

U T O P

AL Thimom akald
Chns

I The Managing Direcior,
Mangaluru Electricaty supply company Iid
Mear KSRTC, Rejas,
Mangalury, D K Dustrigy,

1 The Deputy Commissioner,
Mangaluru, [} K Disteic:
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